31 Matters under

(vi) Need to ban use of fiouride in
tooth pastes

SHRI G. VUWAYA RAMA RAQO (Sid-
dipet): In recent years, there have baen
several reports and studies which demon-
strate the harmful effects of flouride in tooth
paste which if ingested in excess can cause
gastro-intestinal problems like diarrhoea
and ulceration, general muscle weakness,
calcification of blood vassels and some
other complications.

In 1986, the Ministry of Health ap-
pointed a Committee including ICMR repre-
sentatives and health scientists to examine
all aspects of flouride in tooth pastes. How-
ever, this raport has not been acted upon so
far. Flouride in tooth pastes is being pro-
moted on facetious and untenable grounds
that enamel of teeth becomes strong and
cavity formation is prevented. Scientific
knowledge shows that when adequate cal-
cium is available, cavity formation is pre-
vented.

It is, therefore, necessary that majority
views and recommendations of the above
Committee are made known and imple-
mented at the earliest in keaping with the
programme to control flourosis.

{vil) Need for reforms In Judicial
System

PROF. SAIFUDDIN SOZ (Baramulla):
One may not agree with Sheela Barse, a
prominent social worker of Maharashirawho
has observed in a detailed interview in a
lpading journal that the Supreme Court has
become dysfunctional and it is not in a posi-
tion to respond to the aspirations of the
people, but we must take notice of cerlain
situationsthat don’t augur well for our judicial
system.

The judicial system, as a whole, seems
to be crumbling down under its backlog
which continues tc grow, The Supreme
Court alone has as many as 1,80,000 cases
pending before it at the moment. Sheela
Barse could make public her plight in a
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leading journal recently, but how can thou-
sands of victims living in four comers of this
country know one-another’s plight and make
us know what they suffer from. Barse
brought to the notice of the Supreme Court
the catastrophe that had befallen about—
1,00,000 children who are languishing in
jails of various States. She fought .for a
decade for justics, but, alas, no suocour has
been given to these luckless sons and
daughters of free India;

| raise a broadet question before the
Nation—'Do we not deserve a judicial sys-
tem which s in line with our social needs and
initiate necessary raforms without delay?

[ Translation)
(vill) Need to construct wall on the

sea coast In Gujarat to save
the houses of fishermen from

tidal waves
SHRIMATI PATEL RAMBEN
RAMJIBHAI MAVANI (Rajkot): Mr.

Speaker, Sir, Gujarat has a long coast line
and the sea waters often wash away the
jhuggis of fisherman and other poor people
living along the coast. The poor have to
suffer a lot on this account. '

In order to provide help to these poor
fishermen and farmers and protect ther
lives, | request the Government to formu-
lated an alround planned programme fto
safeguard the sea shore. A wall should be
constructed a long the sea shore so thattidal
waves could be checked, otherwise these
poor fishermen will lose their means of live-
lihood and their jhuggis and they will be
gradually ruined.

[English]

(ix) Need to resume cradit tlow
from NABARD fo the farmers

SHRI S. JAIPAL REDDY: An
extraordinary difficulty has arisen for farm-
ars from sudden sioppage of flow of credit
from NABARD to many States in the country



